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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

0. A. NO.149 OF 2023

IN THE MATTER OF

Shri Biswajit Mukherjee & Ars. Applicant(s)

VS.

Union of India & Qrs Respondent(s)

Counter affidavit filed on behalf of Respondent No.1 (Jt.Chief

Controller of Explosives)

I, Rabindra Jain Biruly, Dy. Controller of Explosive, Years by faith
—Hindu, by occupation — Service under Petroleum and Explosives
Safety Organization under the Ministry of Commerce and
Industry, Govt. of India do hereby solernrily affirm and state as
follows:-
[ am serving as Dy. Controller of Explosives and posted in the
office of the Joint Chief Controller of Expiosives, Eést Circle,
Kolkata, Petroleum & Explosives Safety’ Organization (PESOQ),
Ministry of Commerce and Industry, Government of India, and

I am aware of the facts in the instant case and as such I am

'] WAY 2024
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PRELIMINARY SUBMISSION 3

The fireworks manufacturing units are mostly prone to fire
and explosion owing to hazardous natures of chemicals that are
being used for manufacturing of fireworks/crackers. Kindly find
Fatal accidents 'are common in illegal manulfacturing as these
units make no pretense of complying with statutory requirements
for operating with explosives materials. The report of tragic
deaths in the recent exposition/accident are gruesome reminder
of the danger lurking behind in such illegal cracker/fireworks
manufacturing and storage units that do not comply with the
statutory provisions laid down under the Explosives Rules,2008.
This amounts to flagrant violation of Rule 7 of Explosives Rules,
2008. The compliance of Hon'ble Supreme Court Judgment dated
23-10-2018 in I.A. No. 6 & 8 of 2016, I.A. Nos.
lO,II.SO,176,69202,109668, 109720 and 122778 of 20,17, 1.A.
Nos. 68888 and 68897 of 2018 in WP(C)to 728 of 2015
iIn regard to prohibition of wuse of compounds of
Barium/ Lithium/Arsenic/Antimony/ Lead/Mercury. In addition,
the use of strontium chromate in the manufacture of fireworks is
prohibited. |

PARA WISE REPLY

L. That the averments made under paragraphs 1 to 14 are

relating to matter of record and, hence do not warrants

KOLKAT:
SHYAM NARAYAN pannzy
REGN. RO. 13824018
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Application. Hence, need no comments from this answering

respondent No. 1,

. That the averments made under paragraphs 15 to 17 of the

original application, it is submitted that only one fireworks
Manulacturing License is valid in the west of Bengal issucd
by Petroleum, Explosive and Safety Orpanization (In short
PESO).

A copy of the said license is annexed herewith and

marked as Annexure-R-1.

- That the averments made under paragraphs 18 to 39 arc

relating to matter of record and, hence do not warrants
reply from this answering respondent in the present original

Application. Hence, need no comments from this answering

respondent No.1.

. That the averments made under paragraph 40 of the

original application, it is submitted that PESO through
Chief Controller of Explosives, Nagpur issues fireworks
manufacturing license in Form LE-1, (Form-20) as per
norms mentioned under Explosives Rules, 2008 after
getting NOC & NOC drawing duly endorsed by the District
Magistrate/ Collector and endorsed after the inspection of
premisces. Subsequently the licensed premises are mspected
on yearly basis as pcr orders of the CCE, Nagpur and letter
issucd for violations. At present West Bengal State has only
one fireworks Manufacturing unit having valid PESO

License. The District Magistrate is also issue renews
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fireworks manufacturing licenses under Explosives Rulcs,
2008 in form LE-1 (Form-20) for manufacturer of Fircworks.
. That the averments made under paragraphs 41 to 52 are
relating to matter of record and, hence do not warrants
reply from this answering respondent in the present original
Application. Hence, need no comments from this answering
respondent No.1.

. This respondent seeks liberty to file this affidavit, reserving
the right of filing additional affidavit on behalf of Petroleum
& Explosives Safety Organization if need so arises. This
affidavit is primarily aimed to answer the key issues
pertaining to possession and use of explosives within ambit

of Explosives Act, 1884 and rules framed there-under.

b

Deponent
Rabindra Jain Biruly
Dy.Controller of Explosives,
East Circle,Kolkata.

= ot s
RABINDRA JAIN BIRULY
Y foepres fg
DY. CONTROLLER OF EXPLOSIVES
gl sig,
EC, Kolkata
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VERIFICATION

Verified at Kolkata, on this day \'}Mnol‘gf May, 2024 that the

) A
contents of the above Affidavit are true and correct as per official
records available with the deponent and to the best of my
knowledge and belief. No part of the same if false and nothing

material has been concealed there from.

st

Deponent
Rabindra Jain Biruly
Dy.Controller of Explosives,
East Circle,Kolkata.

Identified by me
Solemnly Affirm & Declared

"k\!\ﬂkﬂ-’%b\"r Befere e en ldentification

of Ld. Advecale
Advocate é\OJ\//

SHYAM NARAYAM PAMDEY
NOTARY, GOVT. OF INDIA
REGN. NO. 13824/2818

| 2080024

17 MAY 7024

SHYAN NAR AYAN PANTE
REGN, 0. 1362472615
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frmeruve R4 @

W ¥R | Government of India
firsy st e | Ministry of Commerce & Industry
giferan wur fawsres g da (@) | Petroleum & Explosives Safety Organisation (PESO)
g m- fawizs foam | Formerly- Department of Explosives
8-wetie wd | East circle, 8, Esplanade East,
uselt sifsrer e (4.4.) | 1st floor, Kolkata 700069
Wi (Phone):- 22486600 | ¥ (Fax):- 22439322
-iier Email: jtccekolkala@cxplosivcs.gov.in

st (NO.): E/EC/WB/20/28(E38464)
Aardi | To, '

Mis.Champion Fireworks Industries,

Vitlage-Chiclrand. P.O.~Janai, Town/ Village - Janai

District-IOOGHLY, State-West Bengal, Pincode - 712304
feirga ; Survey No(s).1598,1599 & 1618, um Chickrand, Janai, fiar HOOGHLY, s West Bengal 5 snfazarh %

FaFiuiion sty Fawesiea Ponr, 2008 % st LE-1 & 210 srqali s E/EC/WB/20/28(E38464) i 4t i il

Manufacturing of Fire Works at Survey No(s).:1598,1599 & 1618, Chickrand, Janai, Dist.
Subject: HOOGHLY. West Bengal -Licence No.: E/EC/\VB/20/28(E38464) granted in Form LE-1 of
Lxplosives Rules, 2008 - Renewal regarding
selen | Sir,

i (Date): 05/02/2019

AT 9P Frervon sier 11744 Raies 16/
L
Reference (o your letter No.: 11744 dated: 1
Rules, 2008 is forwarded herewith,
tfallit ob sl Ao g spven Frefefian arars Fatfs 31703/ 2024 2 9ES T wmTaTea Y A0,
For further renewal of licence, please submit the following documents 5o as 1o reach this office on or before 31/3/2024.
us sHug- 1 ot fafaag wof v geanalea sndan
Application in Form RE-1 duly filled in and signed.
wh &l % gl e 1 T4 griz) $ gz Reddt Whaeftuga 5 %9 sk, we e fawiteas s, @reraman 3 us § wrerar T2y

Licenee fees for one to five years in the form of demand draft drawn on any Nationalized Bank in favour of Jt. Chief Controller of
Explosives, Kolkata payable at Kolkata,

o SEpIR SE e BREiE]
Original licence with approved plan,

PN S A T etz Fem, 2008 % Fi 112 ol wend weor g
In this connection, please also refer o Rule 112 of Explosives Rules, 2008. s Sz A vral % st Provrest w hard (rar) St e 1 serme & wrdt
You are advised to maintain accounts of explosives as per conditions of licence.

0172019 =1 it weor <t fawsess fraw, 2008 3 st wew LE- | Tl srqafd forts 31/3/2024 &a:za.‘mfawxw W Eum

6/01/2019, the subject licence duly renewed upto 31/3/2024 and issued in Form LE-1 of Explosives

°

s

iy | Yo_ur‘s faithfully

(ELanFER | Dr. R K. Rathore)
3 e faenes firs | Deputy Chief Controller of Explosives
F0 s e Riwwtess fdas | For Joint Chief Controller of Explosives

yataer, revrier (14.) | East Circle office. Kolkata
afifeifa 2 | Copy Forwarded to:
1 Benafade (District Magistrate), HOOGHLY {West Bengal)- e & fre (for information.)
#3 w1 Wy faodes: P | For Joint Chief Controller of Explosives
yataer, @taraiar (14.) | East Circle office, Kolkata

! (3o SrasEid) A sarve o) Feufdy, sy nfd 3 R ey deanes hitp://peso.gov.in 2d.)
i (For more information regarding status,fees and other details please visit our website http://peso.gav.in)

s _ *
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Increase Font (Al | Deerease Font (A1)
wFalinswa e, §.-1 | LICENCE FORM LE-1
(Feades Pran, 2008 o) st 4 Jowor 14 orqnde () i1 () 2faw)
(See article 1(a) o (g) of Part 1 of Schedule 1V of Lxplosives Rules, 2008)
() v w300 Rl & rfaes siRararsit an v up 2141 4 fafrton & Raw sqafis
Licence to manufacture : (¢) fireworks and/or gunpowder exceeding 500 kilogrammes at any one time.
srafica, (Licence No.) ¢ E/EC/AVB/20/28(E38464)
qnf:?eh W s (Annual Fee Rs): 2500/-

1. Licence is hereby granted to

M/s.Champion Fireworks Industries (a3t / Occupier : Paresh chandra Roy), Village-Chickrand, P,O.- Licensec/Occupier
Janai. Town/Village - Janai, District-HOOGHLY, State-West Bengal, Pincode - 712304 Photo with Sign

e st ang o adf &)
2. sfivalt S anfiafr | Status of licensee Partnership Firm

3. ‘,;:l;ﬂ'u Tasaffaa warad ¥ f?NﬂlR‘mT-‘ﬂ ?l X Manufacture of -
Licente is valid only for the following purpose.”  Fire Works - % Rftalor 3 fog
A, s Taenent & Poafafia Rl we adom 3 R fafmrar iy
Licence is valid for the following kinds and quantity of explosives: -- (=) (a)
& iy 3 faeor i 3K wunr F-sT s Pl v a6
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Fire Works 7.2 1&2 20 Keg.
5.l vafas (rafasil) & gl £y d d | wafwaw, (Drawing No.) E/EC/WB/20/28(1E38464)
I'he licensed premises shall conform 1o the following drawing(s): . " atw (Dated) 28/04/2004

6. it Pafafiga vaw frga @ The licensed premises are situated at following address:
Survey No(s). 1598,1599 & L /illage) : Chi i ;. ¢ . .
$ ury a_\. fl(s) 1618 . um (Town/Village) : Chickrand, Janai ifersr am (Police Station) : Chanditola
e (District) HOOGHLY =g (State) West Bengal Rtz (Pincode)
2 (Phone) . %1 (E-Mail) %1 (Fax)
7. ngmjlf““  Fffiag e siffy ¥ . One mixing Shed, two manufacturing shed, one finishing/filling shed. vne
The licensed premises consist of following facilities. " drying platform, one Storage and selling shed and two ingredient store.
A e s et fredies b, 1884 shvws wiia Frfa fresizs fam, 2004 % swid, wial s sl ol s BsfiRen aand 3 s ¥ 3ea A
et ¥ 2
I'he licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules. 2008 framed
there under and the conditions. additional conditions and the following Annexures.
L ek s s, 5 T o s Yefer (i, st Sl s fraee afiia s g
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
2. sl it s vl o sl ol i sifiss vl
Conditions and Additional Conditions of this licence signed by the licensing authority.
3. ubine{ Annexure
9. ne el ende 31 wed 2006 w fafear@ This licence shall remain valid till 31st day of March 2006,

g e, sifiiers o ud ety R Praslt ar srggeht V 3 sr 4 % ufty Bz Sz Set 113 sl g awafita g srgafir o oral or siBissuor e a1 2P IR SRET A 21 236 o
aveler 3 2ol Fparvor % argey st me st e Pedfera an wftiers s wsdl , siseam én

This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set
forth under set Set 1f, wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the
description shown in the plans and Annexure attached hereto.

o

Sd*-
afia | The Date - 28/04/2004 ¥ yee faentew P | Joint Chicf Controlier of Explosives
East Circle office. Kolkata
Ffile & quiset ¥ fog eam
Space for Endorsement of Renewal

gdfiapror Y arlig anifi & erfly A Rl ¥ grmn Wi wma

Date of Rencwal Date of Expiry Signature of licensing authority and stamp
I S ; - Ay span favwleas Db, yalue, Sl
05/02/2019 31/03/2024 vy §

Jt. Chief Controller of Explosives, Bast Circle, Kalkata

At | S Y A 4 A1 A OGSt e o - " JORT—— =

Tt Srrendt ¢ ReweeAt e 1 wem av T gEad b fal 3 st vl giite s g
Statutory Warning : Mishandling and misuse of explosives shall constitute serious eriminal offence under the law.
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List of Licences Granted in LE 1 -> Form20, Explosives Rules, 2008, in State West Bengal,

As on dated 17-May-2024

Situation Of -
Sr. Iic(c)alr?cc Naw L_li:cncc Name and Address Premises Capacity Gnrzl:t‘gf Val(l)c:ny Current
3 > d Stat.
to No. (DocKey) {Garrespondance) (AP:,%T;:(;)S Licence | Licence iR
1 |Ben- E/ECWWB/20/28 |M/s.Champion Survey No(s). - Fire Works | 28-04-2004 31-03- Valid
1491/EXA |(E38464) Fireworks Industries 1598,1599 & 1618, | - 20 Kg. 2024

Village-Chickrand,
P.O -Janai, Janai
HOOGHLY, West

Bengal - 712204

Chickrand, Janai
HOOGHLY, West
Bengal -




